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deﬁmt(s) Wa/ AZ (9 oo ﬂMé on .
f,;,g@;vocate “for Applicant(s) M W D. fﬁ n

Notes | of | the Registry Date | Order of the Tribunai

25.1.00 On the prayer of Mr. P.D.

A f*_ _ Gogoi, learned counsel for the

. ISR I I ' applicants the case is adjourned till
o e 31.1.2000.

Member ;Egg%%;ég%EEHJ-
trd

g :

Ve §P ’ 31.1.200( Mr P.D.Gogoi,learned ccunsel for the {
2y W

2y applicant prays for withdrawal of the

LN application as there are some mistakes
with liberty to file the same alongwith
/%kQD‘ the other similarly situated applicants
@_b\ , ‘ who are interested in the matter. Prayer
- is granted.

Application is disposed of on with=-
drawal with a liberty tc re~file by the
| _ applicant and the other similarly situa-

‘ ted persons.
|

'g ’V@ ' . _ 7
’“nﬂ“’” og Member Vice-Chairman
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IN THE

BETWEEN

CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

GUWAHATI

O.A. NO.% OF 2000

shri Kaushik chakrabarty,

son of Late Kamakhya Charan Chakraborty,

Acting)circle Secretary, All India Postal Emplgyeés'

Union Postmen and Group 'D'; N.E.qi;cle/Branch; Shillong;

' Re51Qent of Laitumkhra, shillong. —3, Meqhalaya.

~ AND

1.

vz.

3

The Union of India,

/

ese oo Applicant.

-\

represented by the Secretary te the Govt. of India;
Ministry of Communication, Deptt. of Posts,

New Delhi - 110 001, | . :
Chief Postmaster General,

North East circ;?, shillong -1, Meghélaya.
Assistant Director'gegeral (Estt.),

Department of.posts; Ministry ¢f‘¢ommunication{
Govt. qf india, New beihi_- 110 001, . T

ose esa Resp()ndents. h

1; particulars of the against

which application is made ;- The spplication is made

against letter ND¢1-21/99-PAP
dated 13.8,1999 of the Asstt, Director General
(Estt,. ), Government of India, Ministry of Communi-
cations, Department of Posts, New Delhi -110 bOl.
directing recovery of over drawal, tesulting from
" inmplementation of new pay scale,
Copy of the letter dated 13.,8.1999 is anne-

xed hereto as Annexure =X.

2. Jurisdiction of the Tribunal :- The applicant declares that

5’“ KW @ﬂ«xo\‘b 0\6&7

) Acting Circle Secreiqt) '
| Contd. .- P/2 AJ.P-E.U. Posimen & CR Uy
- N. E. Circle Braacel
Shitieng “I¥aved
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\ the subject matter of the Order against which he
wants redressal is within the jurisdiction of

- this Tribunal. . -

3, Limitation ;- The applicanE further .declares ﬁhat'ﬁhe appli-
| " cation is within the limitation period prescribed
in section 21 of the Administrative Tribun;l ‘;
" Act, 1985. | . | \

4. Facts of théﬂgase :-(£)That the applicant is a Postman in the
office of the chief postmaster Gensraio Shilloﬁg
and Rcting circle secretary, all India Postal

_Shillohg, He has Beenvauthdrised'by the,?pﬁtmeg

and érbup;‘Df employees omeiEiCi?cl? comprising
- " Mechalaya, Mizoram, Tripura, Manipur, Nagaland
* and Arunachal pradesh to file this application
before this Hon'ble Tribunal in a representative
capacity.
(ii) That the pay of Postmen and Mail Guards was
. initially fixed in the revised scale of pay of .
| RS.2750 - 4400 with effect from 1.1.1996. Subse-
quently a new pay scale of Rs,.3050 - 4590 was |

[N

made épplicable to them with effect from 10.10.19&2,
instead of 1.1.1996. After givinq‘effe¢t'to this

new pay scalé, éféective from 10,10,1997 anamolies _
in case of the petitioner employees have cropped |
up, leading to 6ver drawal of pay by them. This |

would not have happened if the new pay scale (4%

7

implemented with effect ffom 1.1.1996. Recovery

of the over drawal amount due to nonyimplementation_

’

of the ne&-pay scale from 1.1.1996 will cause finan-

ciai hardships to the petitioner employees. The

r .
;o Sn \<@&xb%§uﬂbg\ v ~a
Contd. e op/3 Actiﬂg Cf"CIG ‘5,?5’("“!“ .
AJP.E.U. Postmen & {(RD
N. E. Gircle Bréuel.
ShillougThsv6d



-Memorandum submitted to him sn November 2,1999

/*/_
-3 -
All India Postal Employges Union has, therefore,
taken up the matter with the Union Minister of
Communications on November 2, 1999, Tﬁe Union
Minister for Communications though not made any
positive commitmeﬁt; has not fefused the Union;s
demand_f@rvimpleﬁéntgtion of the new pay scale
from 1.1.1996 as yets The Employees Union and the |
employee petitioners hope that the Union Minister
for communications wiil send_his reply to the
and hope that the reply will be favourable to the

employees. If the date of implementatiquf the

new pay séale_is effective from 1.1.1996 there

would be no overdrawal by the petitioners. The
Respondent No.3 by his Letter No.1/21/99 PAP dated

13.8.1999 (vide annexure -A) ordered, for recovery -

- of the overdrawal amount which occured due to

implementation of the new pay scale, effective

£rom 10,10.1997 instead of ly1s1996. The petitiom
ner employees have no hand in the oﬁer drawal of

their pay, nor are they responsible for it . Tt

occured due to discriminatory implemgntatipﬁ of

the new pay scale.by the Respondents; The petitie

oners are thergfore; not under obligation to refurd

the overdrawal;'

5. Groundg for

relief with legal prdvision +-()For that phe_Respdn—

dents have caused discrimination to the petitioner

employeeé by not giving effect to the new pay scale
from 1.1.1996 though the benefits of pay revision
was given effect to from 1;1.1996 to all other

employees of the Union of. India and thereby the

fsw?.%quu7§ﬂAy\~déikgabo@ff
‘ Acting Cirele Secretaty .
Contds «... P4 4 LP.E-U. Fostmen & GR D

N. E. Circle Braqel.
Shillong73ved
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Respondent§ have violated articles 14,16 and 21

of the constitution of india.

(i1) For that the All India Postal_ﬁnion for.
Postmen and Group ‘D Eﬁbloyeesvhave taken up thet
matter with the Minister for Communications, _
‘éovt. of India, New Delhi oﬂ behalf of tﬁe peti—‘v
tioner employees and others and the repiji from

the Minister of Communication is awaited and

)
therefore, recovery of the over drawal of pay

P

for which the petitioners were not at fault is

against equity and faleness.

6+ Details of remedies exhausted := The AIl India Postal Union

.

for Postmen and Group 'D' Employees have taken

‘up the matter of implementation of the new pay .
scale‘with effect from 1,1.1996 with the Ministéf‘
for Communiqations; Govt. of India, New Delhi on
behalf of the petitioner employees and others |

N and the reply from the Minister for Comﬁunﬁcations'

-

is awaited. ‘ ~

7. Matters not previously filed/pending with any other Court t=

#

The"applicant declares that;the-matter‘regar@ing__
" which this application has been made is not pendi-
ng before any Court of law or any other bench of

thetTribunal; ~ v ’

8+ Relief sought :- The new pay scale of R$.3050 - 4590 be
implemented with effect from 1.1,1996 instead of‘
110.10.1997. S

9. Interim Order Prayed for :- Pending disposal of the applic;
ation recovery of overdrawal of pay as ordered
by -the Respondent No.3 (vide Annexure -A) be ¥

‘ stayed. . - :
' - Svr Keew 2R . Kl 'f55§;
Contd. ...P/5 A Chrlcym

" Acting Circle Secrotary

1.P.E. U. Postinet
A h E C’f‘:“ Bl (YA t/

Shilloug* ~7¥ovod

1 & \,Q‘D,
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10. In the event of application being sent by

registered post, it may be stated whether Not

the applieant desires to have oral hearing applicable.
at the admission stage and, if so, he shall

attach a self addressed post_cardior iﬁland

ietterwat which intimation recarding the datg

of hearing could be sent to him.

11. Particulars of Bank draft/postal

orderin respect of the application ' _

fee i- 100 4 RexDw (No. 0 45 4G4 M 2l --200)

12. Details of index :- The index in duplicate containing details

of the documents to be reliéd upon is encloseds -

-~

13, List of enelosures :- As shown in the Index. ’

-
—

\

VERIFICATIOCN

Iu_Shri Kaushik Chakrabarty, son_of ;atevKamakhya"
Charan Chgkrabarty, acting_circlg Secretéry, All India Postal
Employees Union; Postmen,and GXoup 'D} N.E, circle Branch:
Shillong, resident of Laitumkhra; Shillong) Megbalgyérdp.
hereby verify that the contents of paraéraphs 1, 2; 3;_4:
6 and 7 of the application,are true to.my personal knowleége
and paragfaphs 5 and 9 thereof are believed to be true on
legal adviqeland that I have not supressed any material

fact.

Date =24 1 200

ﬁlace*'.é%r1“a»14k4{

S KauslalS hok vobody
| ting Cirele Kopraid?l 1
C’ﬂPF{C‘ CWAA’) A.If;-En-U. Postinen & GR ‘D

N+ E. Clrele Db eesed.
Shilfﬂ'l'?yﬂwu .
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. No¢1-21/99- PAP
Government of India .
Ministry of communications,
bgpartmggt_ofhposts,

New Delhi - 110 001

pDated 13 th August, 1999

Rll chief pPostmasters General;

x1l Postmasters General,

PR,

Subject Recpvery\oﬁ_derpayments_due_tg_wrgngufixation _

of pay in respect of Postmen/Mail guards on 1/1/

1996,

gir;

~ Your attention is invited to this office Memorandum
No.23f8/97-PE.i(PCC)vdated,d?/lp/gj_and subsequent clarifi=~
cation issued vide letter no. 23-66/97~Pﬁ.i(PCC) dated 10th
June, 1999. |
2, It has come to the notice of thishbirecﬁo:ape that the
pay in respect of Postmen/Mail Guardshas been wrongly £ixed. .
on 1/1/96 by spme.circles_which.haswresulted*in_oﬁerpayment,,
Keeping all aspects in view it has now been decided that =
recovery of overpayment in such cases may be made with imme-
digte effect in sxxﬁ instalments subject to the restriction .

imposed in Rule ~87 of Posts & Telegraphs Financidl Handbook
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| ' Annegure -A

vol-l. In case any individual postman submits specific undertakimg
in writing to the competent authority , the recovery may be effec-
dted by monthly adjustment against future increments to be drawn
dby the Postman,subject to the same restfiction. ThlS _option will
not be available to. those whose ;ncrement.has.begnwstgnpedg_w

B._ In case where officials are due to retire in the immediate .

lfuture and full recovery is not possible before-their retirement

ﬁas per. Rule-87 of P&T Flnanc1al Handbook Vol 1 ; the amount
;pemalnlng unrecovered may be deducted from their: DCRGo pe
vé. This issues with the xmnxxxxnng concurgence of Finance Advice
%iée their Diary NO»J§93/FA/99 anduinmsnp?essionx of orders of
|

the Directorate of even number dated 12/8/99.
i
i

E yours faithfully,
| sd/- illegible

| (MADHURT DABRAL SHARMA )
%W;w ) Asstt. bir; cenl, (Estt.)

Copy to. :

| 1, AIPEU, postmen : Group ‘D' New Delhi .

ﬁ 2. All recognised Federations.




